CEN INI IIVE TRIBUNAL JA UR _BENCH, JAB: UR

O.A. NO. 162/2003

Chittan Son of Sultan Hussain,

Aged about 59 years, Khalasi/
Helper, Working under I.0.W. Karanzy,
S.E. Rly. Manendragarh, Resident of

(c'oGo) . . oo &Elicms ‘

Union of India, Through

1. Secretary, Raillway Department,
New Delhi. ,

2. Assistant bivisional Engineer,
S.E. Rly. Manendragarh. District ,
Koria,

3. Section Engineer (works),
: S.E. Rly.. Karanzy. Digtt.

Surgllja (Mkamr) c‘s.). | cos Reswents
" Counsel ; |

Shri R.L. ariha for the applicant,

Coram ;

Hon'ble Shri Justice N.x. Singh - Vice Chairman.
Hon'ble shri R&Ke. Upadhyaya = Member (Admnv.).

ORDER Oral
(Passed on TRz The IéEE day of March 2003)

The applicant 1s aggrieved by order of transfer
dated 24/12/2002 (Annexure A/l)'by which he has been
transferred to Manendragarh under Iow/MDGR.

Railway. Manendragarh and he is going to retire in the
month of January 2004, In other words, his Superannuation ig
with;n Ohe year from noyw. It is algo stateqd that.the

children of the applicant are studying in schools at ..
Karanzi ang transfer at this stage will adwes
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their education. The learned counsel farther staﬁed that
there are transfer guidelines issued by the respondents
that persons who are dﬁ%gg; verge of retirement eould not
be transferred in @ routine manner. It ig therefore urgeq
that the impugned order datea 24/12/2002 (Annexure A/l)umyf

be quashed.

3. After hearing the learned Counsel for the
applicant ang without expressihg.any opinion on the merits:
of the claim of the apblicang,we are of the opinion that =
the applicant should have exhausted the departmental
remedy before approaching this Tribunal. Section 20 of the
Administrative Tribunals Act, 1985 provides that this

tation to respondent No. 2. In case the applicant complies

with our direction ag stated hereinbefore the respondenﬁ

__and reasoneqd |
Noe« 2 1s directed to pass a speaking/order under intimation

ePresentation of
the applicant the impugned orger dated 24/12/2002
A/1) may not be givun'effect to.

(Annexure
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4. In view of our direction in the preceding
paragraph this original Application is disposed of at the
admission stage itself.

Mo

(R.K. UPADHYAYA) (N.N. SINGH)
MEMBER (A) VICE CHAIRMAN
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